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30.5.20031 Heard At. 14 Ghanda 	
. 

ned' CJitnsel:' leaT 
ce ~n t'; o n, i s I u 	 Ifor the applicant, 

Iss ue notice to show cause as to 
-why the 'application shall 

not be admitted. 
'2003 f or admissi List On 4.7. 

	

IRA 	 on 
DatQ, 

Vice-<;bairma"' 
mb 

4.7.2oO3 	On the prayer Mr. AoK* Ghoudhury, 
learned Addl. G.S.u. for the re s Pond en ts--l—'I  
f Our wee ks time is 31lowed to file written III 
statom'e~nt List again on 8.8.2003 for 

	

-94~ Auy~' 	 JI admission. 
4"Q/ 

kv I tt6 
Vic e--(-;'h airman 

mb 

ae- 
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8.8.2003 	On the prayer of Mr A. K.*. 

Ghoudhury j  learned Addl. C;.G.S.(;. "'for 

the resl-jondents four weeks time is 

allavved to file written statement. 

List again on 8.9.2003 for 
@dmission. 

Vice-Uhairman 

mb 

8.9.21 003 Present : The Hon'ble Mr. K.V. Prahala- 
dan, Aamber (A). 

Heard ~t. G.N. Chakrabarty, learned 
counsel for the applicant and also PAr. A. 

K~' ,Ghou~.hory, Joarned Addl. G.G.S.G. for 

the Res-,ondents. 

The application is admitted. Call 
for the records. 

List on 21.10.2'-,03 for orders. 

3~ ~nwb9~ 
Tmb,~ 

A 

mb 
21-10-2003, 	on the prayer madeby Mr.A.K&' (t 

dhuri, learned Addl-C&G-S&C. ten Chaii 
e is allowed to the respondents ::_1 	 days t im 

to file written statemeA.' 
List the case on 29.10.2 3. 

UD 02) 
Vice-Chairman 

bb 

29*10.03 Written statement filed. Case is 
ready for hearing. 

List on 5.12-03 for hearing. In th( 
meantime the applicant may file 
rejoinder, if any. 

'414~em ~er_ 	 Vice-Chairman 
pg 
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26-12.2003 	Present : The Hon'ble Mr. Justice 
B. Panigrahi, vice-Chairman. 

The Hon'ble Mr. K.V. prahladan 
Member (A). 

The learned counsel for the 

evtc  d/ 

L 

applicant ha!s submitted that he has 

received a copy of the dritten statement 

and he wants to file a rejoinder aith-' 

in short time. Rejoinder. if any, may 

be filed within two weeks. The matter 

shall appear on 23,.1.2004 for hearing6 

lj;:4~ ~Memb~er~ 
	

vice hairman 

mb 

23.01.2004 Present The Hon'ble Sri Bharat Bhus- 
an, Judicial Member. 

N 	

The Hon'ble Sri K*V. Prah- 
ladan, Administrative Member. 

'6~ 

Mr. G.N. (thakrabarty, learned 

counsel for the applicant requests tor 

adjournXment, Not opposed by the respo-

ndents* Accordingly, the case is adjou-

rned to 24.02.2004.9 

Member (A) 	 lember i J) 

bb 	 0 

29.3.2004. Present: The Hon'ble Shri Kuldip Singh 
Judicial Member. 

The Hon'ble Shri 'K.V.Prahladan 
Administrative Member. 

2-, ~ ro 

lj'e'2~ Z-7 
C_ 

V1,  

LIGN 

Heard learned counsel for the 
parties. 

Order passed separately. 

MI  2b RerjaA 	 MI mber Ci) 
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CEI\MRAL ADKIN1,STRAT1Vk.. TRIBUIIAL 
GUWAMT I RZ11cli 

O-A_-/'S',9A.No. I 	J 116 of 2003. 

L ITZ OF DECISION 29.3.2004. 

Miss Kiran Kalita. 

I%r.1 Q]~ty,  A 1% --CA0-udJhJPrY-- - 	-ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 

The Union of India & Others. 

S. C. 
-AI)VCCKI'E FOR THE; 

RESPONDERIT(S). 

ThEiliON I BLE MR. KULDIP SINGH, JUDICIAL MEMBER. 

ThE HOWBLE MR. K.V.PRAHLADAN, ADMINISTRATTVP MEMBER. 

TQ hether Reporters of local papers may be allowed to see the 
judgment 

20 To be referred to the Reporter or not? 

3 	Whether their Lordships wish to see the fair copy of the 
Judgment 

4~ 

	

	eather the judgment is to be circulatcd to the other Benches ? 

Judgment delivered by Hon'ble Member (i). 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.116 of 2003. 

Date of order : This, the 29th Day of March, 2004. 

THE HON'BLE SHRI KULDIP SINGH, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Miss Kiran Kalita 
Daughter of Late Chakradhar Kalita 

village: Surta.rkuch i - 

P.O: Adabari, P.S: Mukalmua 

District: Nalbari, Assam. 	 .-Applicant. 

By Advocates Mr..M.Chanda, G.N.Chakraborty & S.Choudhury. 

-  Versus- 

The Union of India 
Represented by the Secretary 
Government of India 
Ministry of Telecommunication 
New Delhi. , 

The General Manager 
Kamrup Telecom District (BSNL) 
S.R.Bora Lane 
Ulubari, Guwahati-781007. 

The Divisional Engineer 
Central Telegraph office 
Panbaz'ar, Guwahati-781001. 

The Chief General Manager (BSNL) 
Assam Telecom.Circle 
S.R..Bora Lane 
Ulubari, Guwahati-781007. 	 Respondents. 

By Mr.A.K.Chaudhuri, Addl.C.G.S.C. 

0  R  D E  R (ORAL) 

KULDIP SINGH, MEMBER  (J): 

We have heard Mr.M.Chanda, learned counsel for the 

applicant and also Mr.A.K.Chaudhuri, learned Addl.C.G.S.C. 

I 	 for the respondents. 

2. 	The applicant has f iled this 0. A. seeking 

declaration to the* fact that the applicant is entitled to 
4 ~' 

arrear payment of salary and allowances w.e.f. 30.9.1997 to.. 

31.8.1999 and further be pleased to declare that she - is 

also entitled'to payment of arrear salary with effect from 

1.9.1999 to till date of actual payment of arrear salary 

Contd./2 



and allowances in terms of the judgment and order dated 

1.8.2001 in O.A.321/2000 passed by the Tribunal. 

3. 	The applicant was initially appointed as casual 

labourer in the year 1993 by the Senior Superintendent of 

Tele-Traffic cum Superintendent, CTO, Guwahati, - ,- thereafter 

she was working continuously. But her service was 

terminated vide order dated 30.9.1997. However, applicant 

filed an O.A., wherein an interim order was passed against 

the retrenchment of the applicant. But the department did 

not assign any work to the applicant meaning thereby that 

the applicant did not work w.e.f.OrU'0.1997 to 31.8.1999. in 

O.A.312/2000, which was allowed, the respondents were 

directed as under 

11 7. 	In this circumstances, it is difficult 
to accept the reasonings given by the 
respondents in the order dated 27.12.2000 in 
not giving the applicant temporary status. 
The respondents are accordingly directed to 
consider the case of the applicant afresh 
taking her engagement as continuous nature 
and not treating her retrenched on 30.9.'97 
and take necessary step for granting her 
temporary status with utmost expedition 
within a period of two months from the date 
of receipt of the copy of the order. While 
considering the case of the applicant the 
respondents also take note the Office Memo 
No.ESTT-9/12/PT/KTD/4,0 dated 15.2.2001. 1 
also direct the respondents not to take into 
account her forced break in service, as was 
done in the other cases in granting 
temporary status as Casual Labourers." 

By the aforesaid order the respondents were directed to 

consider'the case of the applicant afresh by taking her 

engagement as continuous nature and not treating her 

retrenched on 30.9.1997 and take necessary step for 

granting her temporary status with utmost expedition within 

a period. of two months from the receipt of the order. 

Respondents have thereafter passed an order, which is 

Annexure-E, Page 22, whereby they have obtained. financial 

approval of the competent authority for payment of pay and 

allowances w.e.f.1.9.1999. However, for the period 

1.10.1997 to 31.8.1999, the respondents on the principle of 

no work no pay have not sanctioned any amount to the 

Contd./3 
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applicant. In our view also casual labourer is entitled for 

payment only when duty is performed. Since no work was 

assigned by the respondents and the applicant did not 
LL 	 A& Slil- 

perfome any duty, we are of the opinion that the applicant 

is not entitled for any arrear salary during the period 

from 1.10.1997 to 31.8.1999. As the respondents .  have 

already obtained financial approval of the competent 

authority for payment of pay and allowances w.e.f 1.9.1999, 

the same shall be paid. in any case within a period of one 

month from the date of receipt of copy of the order. 

The application is allowed-to the extent indicated 

above. No order as to costs. 

K.V.PRAHLADAN 

	 IULDIP INGH 
ADMINISTRATIVE MEMBER 
	

JUDICIAL MEMBER 

bb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWHATI 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

0. A. No.  I  )  rO  /2003 

Smt. Kiran Kalita 

-- VS- 

Union of India & Ors 

30.9.1997 The applicant was initially appointed as 

casual worker in the year 1993. 	After 

continuous service her casual service was 

-terminated along with 21 others 

03.10.1997 The Honourable Tribunal passed an interim 

order directing the respondents not to remove 

-the applicant 

1.2.02.1999 The original application was disposed of 

directing the respondents to consider her 

representation preferred against the order of 

termination. 

03.04.1999 The respondents rejected her representation 

although 12 other casual labourers who were 

retrenched along with the applicant on 

30.09.1997 were reengaged on 28.12.1998. 



~ ff) 
V, 

28.01.2000 The Honourable Tribunal finally disposed of 

the original application with a direction to 

-the respondents to consider and examine the 

case of the applicant afresh in consultation 

of the former records. 

20.01.2002 Temporary status was granted to the 

applicant with effect from 01.09.1999. 

07.03.2002 The applicant submitted representation to 

theDivisional Engineer, CTO, Guwahati,praying 

interalia to arrange payment of arrear salary 

with effect from 30.09.1997 to 31.08.1999 

	

'31.07.2002 	Divisional 	Engineer 	(Admn) 	Guwahati 

requested the Divisional Engineer, 

CTO,Panbazar,Guwahati to arrange payment of 

pay and allowances due with effect from 

01.09.1999 to the present applicant. 

12.12.2002 The applicant again submitted representation 

addressed to Divisional Engineer,CTO,Guwahati 

praying inter- alia for payment of arrear 

in terms of the Divisional Engineers 

letter dated 31 ~' t july 2002 but no result. 

30.01.2003 The applicant again approached to the 

General Manager through her-  representation 

praying for arrear salary with effect from 

01.09.99,but no action was taken by the 

Divisional Engineer, CTO,Guwahati. 

PRAYERS 

8.1 That the Honourable Tribunal would be 

pleased to declare that the applicant is 

eantitled to arrear payment of salary and 

allowances with effect from 30 September 

1997 to 31 st  august 1999and further be 

pleased to declare that she is also 



,* I 	 0 

entitled to payment of arrear salary and 
allowances in terms of the judgement and 
order dated 01.08.2001 in O.A 321/2000 and 
also in terms of the latter dated 9.10.2002 as 
well as in terms of the latter 31.07.2002 passed 
by the respondents with 12% interest. 

8.2 Any other rehef(s) to which the applicant is 
entitled as the Honourable Tribunal may 
deem fit and proper 

8.3 	Costs of the application. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BBNCH 

(An Applicatim under Section 19 of the Adminismitive Tnbunals Act 1985) 

No 06J2003 Ti,tle of tliee case 	 0. A. 

S6ti. Kiran Kalita 	 Applicant 

versus 

~i Union of India & Others- 	 Respondents. 

INDEX 

$L. No ,. 	 Annexure Particulars 	 Page 

01. 

0  . 3. 

04. 2 
05. .3 

06. 4 

07. 5 

08. 6 

D ate 

Application, 
Ve ri f icat i on 
Copy of judqment and order I 
dated 01.08.01 
Copy of letter dated 31.07 .02 
Copy of Representation dated 19 
07.03.2002 
Copy of Representation dated 
12.12.2002 
Copy of Representation dated t 
30.01.2003 
Copy of letter dated 09.10.02 

cti

Filed by  

-
Advocate 

k-"~ -j S k k—"--,^A 
~'C-~' ~~ 



IN THE CENTRAL ADAUNWRATIVE TRIBUNAL 

GUWAHATI BENCH- GUWAHATI 

(An Applicaticn under Section 19 of the Administrati\e Tribunals r-ct, 

. 1985) 

P 

0. A. N o.-- 	~ (  0 	J2003 

BETWEEN 

Miss Kiran Kalita 

Daughter of Late Chakradhar Kalita. 

Village - Surtarkuchi 

P.O.: Adabari. P.S. Mukalmua 

D :! istrict-Nalbari, Assam. 
App I  i cant 

-kAND- 

11. 	The Union of India, 

Represented by the Secretary, Govt. of India 

Ministry of Tele Communication, 

New Delhi. 

The General Manager 

Kamrup Telecom District (BSNL) 

S.R. Bora Lane 

Ulubari, Guwahati-781007. 

The Divisional Engineer, 

Central Telegraph Office. 

-Panbazar, Guwahati - 781001 

~\M S' ~k-'\  r-m,-\A \<- 00  ~- 

I 

I 

VIP 
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4. 	The Chief General Manager (BSNL), 

Assam Telecom Circle 

S.R. Bora Lane 

4 	Ulubari, Guwahati-781007. 

...Responck~nts; 

DETAILS  OF TM APPLICAT 

1. 	Pxticulan  of  or&r(s) w#Wt which this  synbcadw  is ms&~ 

This application is made praying for a directicm upon the Tespandents for 
J 

immediate payment of arrear salmy with effect from 30 0-9.97 to 31.08.99 treating the 

applicant in the continuous service in the B& of die order passed by this Hon'blc' 

Tribunal in OA No. 321 of 2000 and a finiher direction for payment of pay and 

I allowance w.e. . f 1.9.99 in view of grant of temporary status to the applicant vide 

order dated 28.01.2002 in the of the order pawed by Divisit;nal En&eer 

(Admn) &ted 31 July 2002. 

2, JwAWL44on  of  the T&u—nal 

The applicant declares ihat the subject matter of this 8PPlicatim W 11 W&n 

the jurisdiction of. thin Hor'hle Trihunal. 

The apphearA further declares that flus apphcation is filed within Ihe limitabon 

prescribed under section-21 of the Admin~e Tribunals Act, 1985. 

2 
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4. 	Fwts of the  Cwt. 

11A. , I 	That your applicant is 
- 
presently working as temporary status Mazdoor in the 

Central Telegraph Off=, Guwahab and is a citizen of Inidia and as -such 1;ie a 
tW-- 

entitled to all the r4hts, protections and priv*ges as guaranteed under the 

Constiv~on of India. - 

4 	That the applicant was initialy appointed as Casual worker in the year 1993 

by the Senior Supemtendent of Tele-Traffic cum Supenntendent, CTO; 

(juwahat:4 thereafter she was continuously working but her casual service was 

terrainated alongwith 21 others Yide order bearIng  No. STA-51/CL/96-97/18 

dated 30.09.1997. 

4.3 	That the said order of termination was challenged by the applicant before this 

Hon'ble Tribunal through OA No. 230 of 1997. The Hon'ble Tribunal was 

pleased to pass an interim order on 03.10.97 directing the respondents not to 

remove the applicant pursuant to order dated 03.09.97 whiie admitting the said 

original application. The said original. application No. 230/97 was d*vsed of 

on 12.02.99 directing the respondents to consider her representation preferred 

against the order of termination. However, the respondents vide order dated 

03.04.99 rejected her representation. It is relevant to mention here thd in the 

ordef dated 03.04.99 itis admitted by the respondents that 12 9dief casuall  

who were retrenched .  along with the applicant on 30.09.97 were 4 

reengaged on 28.22.98 on the strength of the order of this Hon'ble Tribunal. 

3 
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In the circumstances stated above the applicant qVin approached this Hon'ble 

Tribunal through OA No. 183/99. However., the Hon'ble Tribunal vide order 

dated 28.01.2000 disposed of the said origiial application with a direction to 

the respondents to consider and examine the -case of the applicant afresh in 

consultation of the former records but even thereafter her case was not 

considered for reengagement as. well as for confirmation of temporary status 

inspite of the interim order passed by this, Hon'ble Tribunal on 03.10.97 n OA 

No. 230 of 1997. 

'4A That it is stated that the applicant being hW* aggrieved for non conwerition 

of her caw for reengagMent as well as for Smt of temporary status gpin 

approached this Hon'ble Tribunal through OA No. 321 of 2000. In the said 

original application this Hon7ble Tribunal considered the entire m i atBrials on 

record and held that the order of retrenchment was made on 30.09.97 in 

contravention of the provision Under Section 25(f) of the Indu&W Dispute 
A 

Act 1947 whereas other similarly situated persons though did not approach 
I 

the Trilraml in time were allowed 'to ~mtinue and 'no attempt is m'a& fbi 

giving effect to the interim order dated 03.10.97 passed in OA No.230/97., In 

the circumstances it is held by the kion'ble Tribunal that the applicant, be 
I 

treated to be in continuous service w.e.f. 30.09.97 and to take necess-ary 
. 
steps 

for granting her temporary status with utmost expedition within a penod of I 

months from the receipt of the copy of the order. It is furthier directed by the 

Hon'ble Tribunal while considering the case of grant of temporary  datus not' 

4. 	; 

kle 



to take into account the forced break in service of the applicant as was done  in 

other cases, 

J 	
A copy of the judginerit and order dated 01 .08- .20041 passed in C..k 140. 

321 of 2000 is artnexed hereto end rnm1md as'Ammme-1. 

4-5-() ~ That it is stated did ternporary status was j*ted t6 thi'aj ~&:ant'vide letter 

bearing Memn No. STA-14/ReCtt/CirT.T)ftIH/79 dRW 20.01.2002 with effect 

firon) 01-09-99. This fact would be evident from the letter bearing GMT/Est- '  

179/TSN/02-03 1268 dated 31 July 2002 whereby Divisional Lngifteer(Admn),  

Offma of the General Manager, Kararup ,  District, Guwahaft requeded the 

Divisional Engineer , CTO, Panbazar, Guwahati to arrange payment of pay 

and dlluwimces dutwith effmt from 01.09.99 to the, prcwrit appliauL 

A copy of the letter dated 31 July 2002 issued by the Divisional 

Engineer(Admn) is enclosed herewith and marked as Amwz= I 

4.6 	That your appEcant subviitted representation to ihe.Divisio ~atEnginetiCTO, -,,' ..  

Guwahati on 07.0.3.2002 praying interafiR to m no ge payment of affear , saivy 

with effect irom 30.09.97 to 31.08.99 in terms of the direction contained in.the 

judgrnent dated 01.08.2001.11owever,. the DivisicnalEngineer(Admn)vide 

his letter  bearing NO. GMT/Est-179/TSN/02-03/268 dated 31 J* 2002 

requested the Divisional Engineer, CTO, Panbazar, Guwahati to arrange 

payincnt of arrm sala-y in.favour of the uppfica;A with offout rrom ol.09.99 

in terms of directorate order. It is relevant to mention here that the applicant 

5 
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finding no favourable response from the auffiorities 88ak submitted 

representation dated 12.12.2002 addressed- to Divisional Engineer ., CTO, 

Guwahati praying mteralia for payment of arrear salary in terms of the 

Divisional Engineer's Letter dated 31 July 200' 2. but to no result 

Copies of the representation dated 07.03.2002 land-  12.12.,2002 

are enclosed herewith and marked as Awwxure-3 wW 4 

respectively. 

4 7. 1 " That it is stated that the Divisional Engineer, CTO, Penbazar, Guwahati did 

not take any steps tor payment of wear salary Jn terms ot the instructi ~ons 

wnwined in tht Ituor dawd 31 July 2002. In such CompcIling circumshmcs,. 

the applicant agm approached to the General Mansger, KamrUP  Telecom 

Dutrict (BSNL) Uhlbari. Guwahatt through her rVresentat'On dated 

30.01.2003. In the said representation the apphcant. requested the'General 

Manager to pass necessary order directing the Divisional Engineer, CTO, 

-Guwahati to make payment of arrear salary with effect from 01.09.99 in terms 

of the letter dated 311uly 2002. But surprisingly, no action was tAw by the 

Divisional Engineer, CTO, Guwahati for payment of her arrear salary inspite 

of repeated specific order passed by the competent authority. Hence the 

present application. 

A copy of the Reprewithdion daWd 30.01-2003 is crickmd, 

herewiffi and marked as Anneun-S. 

6 

I 	
~\" ~, S V~ VA^IA, k" k 
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4.1 	That it is shtted ami in the Judgment and order dated 01 August 2001, &s 

Hon"ble Tribunal specifically directed the respondents to treat the applicant in 

continuous service with effect Erom 30.09.1997. therefore., applicant is entitled. 

to pay and allowarices, for the period from 30'h  September 1997 to`~ .3 I'st  August 

1999 in addition to her entitlement of salazy with effect from 01 September 

1999 which hm, already heen sanctioned by the competent Ruthority vide their 

letter bearing No. GMT/Fst-301/Pt-H/02-03/371 dated 09 October. 2002. 

Therefore denial of the pay and allowances for the, aforesaid period without
, 

any justifiable reason is hig)* arbitrary, unfair and illegal and the sai'd action 

of the respondents is violative of Article 14 of the Constitution in view of the 

fact 1hat other similarly situated casual workers who wac retained in servuke 

were already paid salaries for the aforesaid period. 

A copy of the letter dated 91h Octoba,2002 is eackned 

herewith and marked as Anneun-6. 

4.9 That I is "W tha the judgment and order passed in Original Application 

No. 321 of M way back on I'd  August 2001 and in comliance of the said 

order financial approval was given on 09 October 2002 by the competent 

authority but inspite of the approval no payment z made to the applicant till 

filing of this application. In such compelling circurnsUmces the applicant has 

no other alternative bit to approach ths Hon'ble Tribunal for redressal. of her 

grievances through this application. It is a fit cast where the Hon'ble Tribunal 

7 



may pass appropraW order drectmg the respondents for , immediiate payment 

of arrear salwy with effect from ,  3e September- 1997 with 12% interest - per 

I 

*-10 T hat th is application is ni ade bonafide and for the cause of justim. 

	

5. 	Groffids for rolleth) vdth bzvJ proAsfnns. 

	

5.1 	For that in view of the judgment and order dated 01.08.2001 the applimt is 

entitled to payment of arrear salwy with effect from 30.09.1997 and to 

31.08.1999 again she is entitled to pay and allowances with effect from. 

01. 
1 
 09.99 0 the dd(c.  of act 

. 
ual payment of sa~ry 'in view of the sandim order 

datedog 6ctober 22002.. 

	

5.2 	For that the Divisional Brigineer,, CTO, Guwahati has no jurisdiction -to 

withheld the payment of arrear salary without assigning any reason in view of 

the specific order dated 31 July 2002 passed by Ihe Divisional Erq0neer 

(Admn), Offve of the TDM, Kmnmp, GuwRhati. 

	

5.3 	For that, non payment of salay after conferment of temporary latus vide 

order dated 28.01. 2002 a deliberate and wd&l violation of the Judgment 

and order passed. in O.A.. NO. 321/2000 and the said action of Ihe of 16 DE, 

CTO, Guwahati is amount to contempt of court 

rVA A& 
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5.4 For that no order  has  been  passed bythe respondents of Union of India for 

payment of salary for the period with effect from 30.09.97 to 31-08-99 in 

pursuantto'the direction pass'edmi  the ciriginajApplicationNo. 321 of 2000. 

mancial hardd4 due to non payment 5 1, 	For that, the applicant is fac4 extreme f 

of wrew salwy. 

Detaih of mae-412-5  exhausted,  

That the applicant bad submitted several representations, and as such she his 

exhausted all the remedies available to her and there is no further scope but to 

approach this Hon'ble Tribunal for payment of arrear salary. 

MaMrs not previously filed or  peaft  witb a9l ot1wr CourL 

The applicant fin-ther declares that she had. not previously Md any 

application, Writ Petition or Suit except OA No. 230/97, OA No, 183199 and .  

OA No. 321/2000 but no am is pending on the subject cited above before any 

Court or any other authority or any other Bench of the TribunaL 

Relieffs)  12MLh—t for. 

Under the Eacts, and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, call for the records of 

the case and issue notice to the respondents to show cause as to why ,  the 

yehef(s) sought ro, in this application not be granted and on perusal or 

Z 
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the records and after hearing the parties on the cause or causes that may be 

shown. be  pleased to grant the following relief(s): 

1. That the Hon'ble Tribunal would be pleased to declare that the applicarit is 

entitled to arm payment of salary and allowances with effect from 30 

September 1997 to 31 August 1999 and further be pleased -to declare that she 

is also entitled to payment of arrear salary with effect I" September 1999 ,  to 

till the date of achW payment of arrear sahuy and allow== in terms of the 

judgment and order dated 01 August 2001 in OA 321/2000 and also in terms 

of the letter dated 09 October 2002 as well as in terms of the letter 31 July 

2002 passed by the respoixtents widi 12% interest. 

8.2 	Any other relif(s) to whiLh the aWlimint, is cnfitkd as the Haeble Triburad 

may deem fit and proper. 

8.3 	Costs of the application. 

Intelim O"W Dwed hor 

That the Hon'ble Tribunal be pleased, to observe 0= pendency of this 

aWlication shall not be a bar to grant the refiefs to -the applicant as prayed for. 

This application is filed through.Advocatie 

10 



 Pmtkvian of the I ;P.0, 

i) I P. 0. No. 

ii); Date of Imue 

1) bmad from 

iv) Payable at 

L-bt-  at etsloomV& 

As given in the index 

0 
11 

c; 

I I 

r T 



12 
	 9-1  

VERMCATIO 

L Smti. Kiron KaW aged about years, Daughter of Late Chalradhar 

Kafita, Village : SurtarkucK P.O. Ad9bafi, P.S.: Mulmhm, Distict: Nalbazi Assam 

do hereby veriy that the statements made in PwWaph I to 4 and 6 to 12 we tnie to 

.my knowledge and lhose made ii PatWaph 5 are true to my Legal advice and I have 

not suppressed any mater ial fwt. 
I 

- 	
')- t IV\ 

And I sip fts verificadon on this dwM day of Wy, 2003. 

12 



	

15 T RA T I V 	T I'll, I j NA 	CIUWAWITI WINCH C ENT A L A 0 P1 I N 

a A pp,  'Icn ,"lor I f 1 	421, 	T 2-0 ,00 

art.-  or I,Ji.-dox, 	Thlo J.3 th04 lsi; d;:,.y of" August, 2001 

Mid" OLE MR. JU 5 T I C E 0 N. 133~ 111, TOD,  HRU R,  Y 0  V I CE CHAIR11AN' 

Mi.sn K i run "K n1i tp 
OnUghtl,;~ OF late 	 Nsalitc, 

KA) ~ _' AdPljaxi. P.S s- M 	imlia 
District 	Nalbarl, 	 " P  1 4 

BY A dvanot a,  111:0 ff", Mrn% lak VIP 

Union of I nslim. 

	

Raprasontod,by thci 	S I ir.) r v I ~ ,s n v 	a r 
Talecom Anscim c4clo, S,RoDav? Lane, 
U lubarip ~ Guwahzti o  

The G anaral nanager 
Guwahati, TC10PhOfIC,-, C M I LI 1) 
5,.R, Bare 1ane UALpbar.1h 
Gu wahati e  

The Chlor suparintsndnant 
CciWr.al Tologroph Bfrlm 
Pra n b az a r, Gu wa h a Li, 

0- 1 R,, D co b R,)V 9  

A 	 C. MIDI y J_( 

ge l., 
This is tho third round of' thn litigation,, 

An which caso as woman is- 	in tho struggle rop 

	

~Lgiu In r lfi a t i o n a r h cl-- 	11 S, -3 C~;:~ 1 1.2 1 	0 b 01 L; 	.7' 	a 

prp thu dirvct ~ n Or t1;0 r,,'0rZ0LI.rnb!c Supr-m-a Cou r". 

	

w c 7 	 rz.a m,  z, 1,  S c 11 cm 0 for thr.1 Rcaporldento 	 to 

or thm" 	 f). Lj Iy, I r. C P~ 	 ~u 	u n- r t 	t,, ~ G 

c, al d c r. J o r -n 5 c t i 	 r (7 	UIACh. 13 t. jlp;~ L.; n 

mo Casual L...-Iimurcrnz o r 7 cm. po ra Ky Statum and 

R, ~ Dki ln r"k- 	n 	S: c 	19 G9- 0 r 1" 	f-, -,"p rtm ont or 

oncl 	 vnc 	c-,,ttondcrd 
~
fwsm 

Co'ntc.,, 

01, 



and t3m-0 to timo 	finilly 	r;et 	to covez! Mla qa"-rer",  for 

a a ul tR 	a u r a r E~ tirAg lc,)nq 	@pp.jicant claim, od 	A n th- c 

ilpPl,'!.C.Fltion 	th,7,11,, 	s i cl 	vnn, 	appO..,rited 	3 S 	n 	Labourar 

In tho yo,.,)r 1993 	by 	thn 	 or 	Tc.xc. 

TgaMc-cumCjjjoj, S1-lp0rin'r-mdP-n'q; ;, 	CTO Gulwahati and sh a 

contirmcd to WIV, 	in 	that cepor'..-Ity Upto Uccomber, 	",995,Therc vi cl a I 
Q 	 vz!, 	i n I 	;i~ 	 Cqjaa poriod q 	but s6o 

was 	agaiii ongageri P,,,, Ej C actl l , 	Uo ~ ,,- 	lonquith 21 	other 

pegoorlo v, 	against thr) C.31sting Uncancias in tho Taloggap 

n a 	order no.STA-Sl/ 
1~ 9 r~-97 /1 0 d a 	3 0 9 19 ?"a 	1; N 	npp"cent slongwith 21 

othrDy' 	 Tho inpugne"i 

a rcim 	or 

a 	Dated 	at, CjLivahoti 
3 0 L, 9 	9 7 0 

4 In 	 Or tho Vigilance 
Orr. 	 thr. CQ 	A'as-I'm 

(Rd"I a-09- 197 and th 0 dA, T010 com o  Kamrup Tole-com 	 Guvzh'~ tj. 	J,nttor 
Kz:lmwr/M'-!/9G-97 	dtd, 17-9-P-7 p 	th 	follo tj-- 
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-ol,  T r. luk da z 
r."h i n FJ a 

Dms 
Pm,,.nn 

nj el n M 'm I,--. N a r ,  

4 1 SnntLl 	Cllaki~aborty 
a. n cs tvn 2.,  K Ek pc a  nn  

"j, 
1 	IK i ri 1. 1 	C, h F-; 	0, 0 r 0 

2 	P3", j a Y 	oc'3 re 
R ab j. n C 

Sanjay Sn 
1 G 	Minn. 	11. UES 

Jyoti Dutta 
Pallkaj 	Dora 

20) 	 C-"dh 1 
2 '! 	 Kalita 
22) 	Plvonll C'No 	Uoro 
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L-Ne  taPP11c8tiono, directed 	respondents t 0 consider and examine tho CBS  a tha) appli cant aFreah in V-1 	 consultgti on  
4 -̀ bkth the formal racords,, 

Tho aPPlicant, 
t by  thle  aPP-lication, again came 

hIs Tribunal ass aili ng tj  In  
pugn action of tho - .rc  Pon- 

rOr 11011-Ccinafcior i ti on or )or cn  ec  as pol  
lawe Ono or tile basic grounds, 

	s r,  d I n r'jPP1-1cRtion pertains to i n rri r.9 an, (;nt o F th u on , u,-, 
""ty CJ-1-1v38  Onohrined in the Con  
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and wore ra-angagod by vir ftuo or tho interim order in 

the said ApplicattJoC. 

4 o 	Tho rospondonts riled a written statament 

d0nyinq -and disputing thO allegations, In' 	the writtan 

8 t a t em e n t the rospondanf,3 ,  statcd that the case of the 

8ppliCent ulla considered by a Committoo and tho Commi- 

ttea f r9m !3cr,..jtjpy could w)t 	rLnd har vultability 	for 

rantIN tempor 8 rY GtGtus, 8 3 Por tho order dated 27,12,2090 

tho applicant did nu t  havQ the alioibility critmria as 

laid donn by tho Schcjo, 

119M.10 he rd 	 learnod counsel 

Al  ror the npplicant and aiso nr,A.Dcb R 	learnod Sr,C.r,. 

5,C. 	appearing 	ror tho rG9pondtnt,-,.-cjt langth. 

6, 	The ordmr dat,ad 270 ~-*2000 itselLpentionod 

that she was not in any 	Ong -,' 9 a? OnL undor' th a U Opartmont 

but 	.1;aam% ordti& aiso indii~ atad that 
Annexure of tho 

she was dio-ongagod N-O. M. 31.1o2001 	In theLsaid ordpr 

it was ~ shown that thQ applicant warked upto 30th Septcmber, 

12 0,7 9 	bu t o n 	tho Colunr0flrla- ~ ranrs J.n brier as 	toundg 	it 

CjiO 	WC,  5 	R- V 	 Lin a m c. nt I o n ,7d 	21 t 	 ince J an' 93. in 	C 	1,89ame-lit 
XY 

~~,~Avpnrontly this oXorcizo -c emingly shows total non-popli- 

"6ation of mind. On the one hand tho Dopartment tried to 
.4$ x Justify that thG applican"S umo rotrenched on 30.9.97, 

Oft thO QthGx hand 	that elho wao disengaged on 31. 

01.2001. Admittati,j.y, 	th0ro vz.s an 	 an 30,9.97 
I by: which nno ~ hvr..:2-h 	parsanz-) 	also 	ratieprichad. 	The 

respondonts, in thOlr urittcn qLaLement admittdd tha- 1-12 

Cna6al Labouraro from that list, 	though similarly situ- 

ated, 	worokept on 	 on the basis of the ordor 

or the Tribuna 	thu im[rign-ed order dated 30.9.97 

4. was g-I MeP Off 0c' 	tO on 30,,9,D97, 	Now could 12 percons 

C o n t. d 
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F01-  G,  Al (11SN L)/Ka 

BRAR-ATSANC.H .AR NIGAM LIAIRITED 
(A Go"I Of 111di(i h"Iferpris 

I 
 e) 

OFFICE OFTHE GENERAL MANAGER (BSNL) K"-IRUP D1ST1UCT::'GUWAjJ-AT1-78I007 

No.
,  GMT/EST.179/-fSM/ . 102-'03/2618 	Dated at Guwaliati-7, th e 3 I 'st  July, 2002. 

To 

The Divisional Engineer (CTO), 
Panbnzar, GUWafinti-781 0o I. 

Sub: 	Pa yn . icilt of Arrear froi ll  ol . 09, 1999 to Miss Kiran Ka . lita,'I'SNI. 
Ref., 	This Of-rice letter No. GIVIT/ES-I'-179/TSM/'01-'02/19ODtd.25.01,2002. (2) 	

Youroffice letter No.(a) S`FA-14/RectL/Gr-D/Pt-1jj81 dtd..08.02.2002, 
(b)STA-1 4/RectUGr.D/Pt IL/84 dtd. 22.05.2002, 

With reference to above. In t1li s collilec t i on  it is'stated that 
I 

name of 1NIi ss  Kiran Kalita was approved vide this ofrlce letter No. GNYf/EST-P9/TSM/'0I-'02/I90 

Dtd. 25.01.2002-for conferment as TSM and accordiiigly you have conferred her TSM 
vide your Memo No.STA-14/RectUGr.D/Pt-jjl/-/9 Dtd. 28.01 
which is proper as per DOT,ND order. 	

.2002 w.c.-frolli 0.1.09.1999 

In this co lillect i oll  it is "e(luested that pay anid ai 101vances due Nvitll e ll ect  fro"' 0 1  - 09 - 1999  to Miss Kiran Kalita, I'SNls may be paid 
intimation to t1 l i s o f-rce. 	 f it is 'lot paid so flar, unde r  

N. Bildska,ran 
Divisio lla l Enginter (Admix.) 

COPY to Miss Kiia"n Kalita, TSM, CT 
.0 	 0, Panbazar, Guwahati- I 

3n. 
(i 
-" 
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To 
Ihe Divisiz.n.11 DI ~ jjj 0 r  
CoTeO-Gut,nhati 

D a t cz~ a 4P (53-1 1 11 1 -a t i the 12th Decerrbe r/02 

PaYmellt Of Arrear f rorP 0j.gq.jg99 

With referGnce to 0~,j 10.Zj Ka nirup releco'm 
Distriet, Ou"'Allti 10tter NO GA T/ r; Sj — 17 9/TS,1/02 3/26 8 
Datod at Guwahati-79  tjie 31 13 t JuIll,20fZ2 addressed to you 
and Gorq to ine in respect of 'MYMCUt Of arrear wl e 9 f ram 

Cory attachetl) 	intrat r espectfully ,b eq . , to  
Plame the ar,.pcql before your ~9"dsbjf to very kindly 
arrango the P-P.Ymcnt of the sald arrear*;It your tarliest, 

VJith 7hanks, 

Ygurs Faithfully 

( ,Miss Kiran rzilta) 

G To C-u t-A m ti 

Z. Q , 	 i 
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B14ARAT SANCHAR NIGAM LIMITED 
(A Gow. Qf Imfla ~Enterjmise) 

OFFICE OF THE GENERAL AIANAGER:: BSNL. 
KAMRUPTELECORI DISTIUCT:: GUWAIIATI-7. 

No. 	GMT/ESt-30l/l-'t-1V,02 -'03/371 	Dated at Gu: wahati , the 9"' Oct'2002 

Financial approval of the competent Authority. fo  payment of pay And allowance /Dynit 	 s 
w.e.frorn OI.Q9.1999 payable to Miss Kiran Kal 

	

under DE(CTO), I Quwahati is 

.
hereby conveyed. 	 N, 

Sub — Divisional E~fgineer (Adw.H.) 

Copy to : tPe Accounts Officer (Cash), 0/0 the 6E, (CTO)/6uivahatj for in formation w.r.t 

his letter No. A-I/Acctt./Corr/'02-'03/ dtd. G3.10.2002 

For GI,Gti,.Yh ~vhat,1-7 , ` 

4 

0 

A-o t,  e—pc 	P 
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IN THE CENTRAL AD'i"T-NISTRATIVE TRTBUNA 

GUWi~ HATI BENCH::GUWAHAT1 

In the matter of 

O.A.No.116 of 2003 

Miss Kiron Kalita 	Applicant 

-Versus- 

U-nion of India Z~ Others 

Respondent 

WRLTTEN STATEMENT ZOR AND—ON BEHALF OF 

RE-3PONDIENTS NOD,lp2 9 3 & 4 9  

X.R. Das t  Zub-Divisional Engineer(Legal)9 office 

of the General Manager Telecomp Kamrup-Tel,ecom District, 

Guwahati-78100 *7 v  do hereby solemnly affirro, and say as fcllows 

That Lam the '~ ub-Divisional Engineer(Legal'J',,Office 

of the General Manager Telecom ~ rKamrup Telecom District,Guwahati 

apd 
. as such fully acquainted with the facts and circutnstances 

,~4bf the case. I have gone throu-gh a copy of the application and 

Save and except whatever i~­ ~-have undeistood the contents thereof. 
specifically admitted in this written statement the other 

co-mtentions and statement may be deemed to have been denied. 

I authorised to file the written statement on behalf of all the 

responde rfk~' 

ThaD.W'Ke' respondent have no comment to the statement 

made in paragraph 4.1 of the application. 

That with regard to the statement made in paragraph 

4.2 of the application,the respondent beg to Etate,that the 

applicant was engaged on 16-7-95 and worked up to 30-9-1997. 

4* 	 That with regard to the statement made in paragraph 

4.3 of the applicationpthe respondent beg to ' state that the 

statement of the ap'plicant is not correct. The Hon'ble Tribunal 

in their interim order dated 3-10-97 had ordered that if the 

applicant had not already been removed then she should not be 

removed. As she was already retrenched an the A/rj of 30-9-97p 

before the issuance, ,of Hon'ble Tribunal. Order, there is no 

disobedience of the Hon'ble Tribunal. 
Contd..p/2- 



That with regard to the statement made in paragraph 

4.4 of the application t the respondent beg to state that the 12 

other retrenched casual labourers were re-engaged1with effect 

from 18-11-98 on the strength of the interim order passed by 

the Hon'ble Tribunal, Guwahat 1 in favour of thase casual labourers., 

The benefit of the interim order can not be extended to any 

person who is not an applicant to that concerned OA. The direction 

of Hon'ble - Tribunal about forced break in service towards *the 

applicant passed in OA 321/2000 dated 1-8-2COI has not been 

counted and the applicant has conferred temporary status as per 

regularization scheme with effect . ,from 1-9-99 on the basis of 

Department, of Telecom. Ofder No.269-13/99-STN II dated 1-9-99 
(copy e'nclosed as Annexure-I) as seniority benefit. As far as the 

Fk3neytary benefit is concern, the applicant was not in engagement 

from 1-10-97 to 26-1-02 and therefore the claimed arrear payment 

of the aforesaid period can not be granted as per departmental, 

rules of FlUnimum wage Act t  1948, 

That with regard to the statement made in paragraph 

4.5 to 4.7 oFthe applicationthe respondent beg to state that 

though the order dated 31-7-2002 was issued inadvertently without ~, 
going through departmental norms t  subsequently the same has been 

reviewed by Chief Accounts Offficer/Cash, Office of the General 

Manager Telecom, Kamrup vide this office letter Nc.GMT(IO/CA0/ 

Misc./03-04/g o  dated 8­11-02 (copy enclosed as Annexure-II) 

where clearly instructed not to pay any arrear with effect ffbm ,  

1-9-99 to the applicantXwas not in engagement during the period 

,GA-A does not cover under departmental rules of Minimum-wage 

Act,1948. 

That with regard to the - statement made in paragraph 

4.8 of the applicationthe respondent beg to state that the order 

of the Hon'ble Tribunal has been obeyed by the respondents and 
conferred -temporary status to the applicant but the continuous 

service with effect from 30-9-97 can not be granted as the 

applicant was absent from duty from 1-10-97 to 28-1-02. As per 
Sinimur wage Act v J948, no payment is admissible when duty is 

not performed. On the above rule the applicant is not entitle 

for any arrear payment of the claimed period. 

That with regard to the statement made in paragraph 

4'.9 of the applicationpthe respondent beg to state that the order 

dated.9-10-02 has been reviewed by Chief Accounts Officer/Cash, 

Office of the General Manager Telecom/i(amrup directing A.O.(Cash) 

Contd, p/3-  
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CTO/Guwahati dated B-11-02 to stop arrear payment of the 

applicant under the departmental rules minimum wage Act q 194 8  

as no work no pay basis (cop!y enclosed as Annexure-111)$ 

That the applicant is not entitled to any relief 

sought for in theapplication and the same is liable to be 

dismissed with costs. 

V E  R  1,  F  - I  - C A  T  1 0 .  N 

I, K.R. Des, presently working as Sub—Divisional 

Engineer (Legal ). Office of the General Manager Telecomp Kamrup 

Telecom District, G -uwahati-781007 being duly authorised and 

competent to sign this verification do hereby solemnly affirm 

and state that the statements made in paragraphs 

of the application are true to my knowledge and beliafp those -

made in paragraphs 	 being matter of record' are 

true to my infofmation derived there from and those m-ade in 

the rest are humble submission before the Hon'ble Tribunal. 

I have not suppressed any material facts. 

And I sign this verification on this the ,90 th 

day of 0,d,  -210 03 

k/O~ CL 	 Z46- 

D  EP  G  NE  NT 

-000- 
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SHARAT SANCHAR NIGAM. LIMITED 

(A Govt. of India Enterprise) 
OFFICE'OF THE GEN AL MANAGER ,  

KAMRUP TELECOM N51-RICT, ULUBARI, 
GUWAHATZ-781007. 

1 -40. uJinkF') 	Wmisc/01-:04/9 	Dated at Suwahati,the 08-11-2002 
TO 

The Accounts Officer (Cash) 
Rharat Sanchar Nigam Limited, 
C.T.0', Panbazar, 
Guwahati-1. 

Su.b,,-: -regarding arrear payment for Srinnati -Kiran ,R-ala Kalita- tSM. 

Ref T. , his office letter No. GM(K)ICAOIM i'sc/7.46"~ecl,25!1 ~0~ 2002:.  

Plea'se refer to t e h 	ettz̀­~ `. N 6'. cited . ,qb6v','P,- 	With ,  reference 
GM,r/EST­301/Pt-11/02'03/37"1 " ~ .d' 	09-jo- td 2do.~ ,  and" No. GMT/EST- 17911%~M4 02--~63/268 dtd -31-07~ _bi­-it is state& that it.'wds 	Veyed for con 
payment ,,04 ~~d̀rrear to 5rimal,  r i'Ki'an 8dld, .~Kdlita, w.e;f.,01-09-99 onwards. 

The case' Was . yerif ied and it is s a ed that as ,  per miniftium -wage Act. 19 4 8, he,  r pay., m ~ ay be considered as no work no pay for th 
from duty. AplNever 

. 
-she may be considered w. P_ 

I 
 f 0 . 1 

e period, of absent 
-09799 ~ whi.c'h will 

count towards ~,"~Oniority benefit and not for financial purpose. 

This is for your information. 

Chief Accounts -Officer (Cash) 

0/0 the General Manager 
Kamrup Telecom b1strict 

Gu.waharfi-70,1007.' 

a 
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MP S—Co [Swamy 4. 

	

fo 	'tme4tOf*cisu#1~
bOur_-­' -!  

Guidelines r ricrW 
of iegUIU'11.ia61 but -only IOr work Of 

Q) Not tO7bc recruited for work 	
~.O 	

fun r not of -time nature' onal or iutermitten ~ naturt casual or seas 	 t be created. 
for. which regular posp~~O 

see whether themo-it Presently done by 
Rt~view should be made to ted to regular staff-ind "action should 

our  could be -,entrus 

	

lab- 	
on of  norms  or for creation Of additiOna"Posts' 

'- ~be taken fOr-revs', 	 to be 
. 
performed throughout 

(iii) Where work 
. 
of more than one type is 	- with the concurrence multifunctional post may be created,  

the year, a. 
of Ministry of Finance. 

of the casual- workers-.and regular 
2. Daily Wages.— if the nature 	 L of pay at the rkers should be paid - it 

en"Ployees is the same, casual wo 	 will be 

M  dmurn of pay scale of 
 the  

ir 	
regular  post -plus D.A 

taken into account)- 

if the nature 
of work is different, rninilnlurn wage as notified by 

the State 

A 048, is payable- 
as Government/ UT ' per the Minirnum.W 'ages - ct~ 	

ous work. 
3. Weekly Off .— 

one paidweekly 6ftjLftei six days of continu 

4. National Holiday.— Daily wag6_ 

. 
ig,admissible for a 

National Holiday 

failing on a working day for thern. 
nt for other days of absenc ~

e._ Except on weekly Off days  
5. No payme 

	

	
- 	

ssible, when  duty  is not per- 
110. payment is, admi and a National holiday, 

formed 	
C 	

registered 
~ 4  1 pos# 	~ i, ,ahourers not 

6. Appointment in Grour 	
':as,, 	

- ointed in regular  posts. Those 
ith Employment Exchange should 'not he aFP 	 2 years' w 	 Exchange.;~ridi vOssessing r'llrumum 	ible ointed through Employment 	 - 	 cr,~, are elig as casual V  t)our r  

?pp 	
thd ~ ofllccj~: _ .1b!i shn 

continuous servi ce 	 to Employrncn~ 

regular Post V~ithout­f~irllh 
for appointment to 	 Errqloyment 

se recruited directly witll0u~* 	to 
Exchange. 'rho 	 s-rvice for becoming 
Exchange should register and then put in 2 yea ,  

Y  E- M,3 *loym,-nt Excy-mge. 
appointment if norrui n-Aed ,b 

c.ligibl e  for regular 
-be 	 ious; 

	

yea 	~ e(slljinuousservick...--  _rS 	 'i in at least 240 days of oW&r-ha-s pu if the casual tab 
P:aa. -,.viil 	ava 5-day we-ek) including ffic case 0. service. ­6110  du ~ 	ch t Oie two Years -ing ea u t 

'N i E 	 u workers for duties of Group "C'--  ):.2r. on c.npaqcrrient of cas at wor, 
gernent of cassual 	

1~ers  for  duties of Group 
11:,n Oa erga_ 
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OTHER SERVICE MATTI~AS. 

9. Scheme for grant of temporary status Pmd regUlariZatiOn of casual 
workers,-- 

Applicability.—The S 
. 
cherne brought ~Ito force fizin 

I ' -9-19.93 for 

grant of temporary. status is -applicable to 
 asual latiourers in employment on 

Ciov,-rument of India, but not'aP-1~9_19~3 in  Ministries/Departments of the 1 

plicable -  to casual -workers in Railways, D*~
'=ents of Telec~dmmunica-

osts who already have their own-Schemes. 4011/0 	 ). conferred on all casual Ia - 

	

(il) Temporaj~ .Status.­Tempoiary Status is 	of at least one 
in corliinuOus service  bourers  in employment on 1-9-1993 and 	I 	continuously for at 

year.  Ibis.  means -tliat -  they'raust have beeu engaged 5  day_week) before 

l6ast 240 day . s (206 days in the case of officei ~Ubs~rving 

1-9.1993. No change in duties. 
(iii) Benefits under the Scheme- 

Wages will -be at daily rites with'reference to the minimuilli. Of 
"us DA, HRA and CCA. From pay scale for regular Group 'D', p, 100 for 'A-I'/'A' cities, 

1-8-1997 Transport Allowance 01~ Rs. 
and,Rs. 75 

for other places shoifid a-so be taken into account. 
Expenditure is debitable to sub-heid 

44 wages". 
oiie year service subject to Benefit of increment after , 

performance of duty for 240/206 days ff orn  1-9-1993 onwards is 
available for calculation of dail);.. wages. But there will be no 
arrears for the period prior to 1-91993. There will be no change 

in payment procedure since they c ~ntinue to  be casual labourers. 

(31 Leave entitlement will be at one ~~4ay for every 10 days 
of work 

'ik (Weekly off and other non-wort g days excluded). Credit of 

leave may be carried forward on regu l2 risation. 

Maternity leave to lady WOTkerj aud paternity leave to male 

workers win be as  z~djmissible for ~Fegul:in Group 'D' staff. 

Leave e-r-cashment is not adimss i r.. 

-(6) 	
50% renderedt 	Temporary Status is Service up to 	 f 

reckonable for p e-risionarl benefits. 
tu--, 

Aftt--r t1irec years' continuous 	t. ~nder Temporary Sta C. 	. 

	

.thc per-sonnel will - be tr~ated at Ipal 	temporary GTOup T' 

	

employees for contribution to GPI, 	
of Festival Advance 

znd Flood Advance. 
productivity-linked Bonm'VA-d J Bor. , : 	admissible"only at the 

for casuJ- lab6urers until 	 ~s of Terripora"Y StPas. 

	

ist and 1_t~ju l Nl 	year.with reference to 
Leave is credited on 

	

bus 	 reK :F.  
f-e duty p.crformed in tile Prevf 
carry-over of credit is ='Jercon ~ide!.;..._.: -..J' A 	 0,  "1 No benefit other than.the above is adiiiissibi: i:--ider this Schemc. - er 

benefits already available to casual workers~jn establish-me'lls 'Xill 

however, cont3utie. 
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